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and the Translbree Company are made absolute in terms of prayer clauses (a) &

(b).

The Petitioner Companies are dirccted to lodgc a copy of this order and tl'le

Schemc duly certilied by the Deputy Director, National Company Law'fribunal,

Murnbai Bench. Mumbai vrith the concerned Supcrintendent of Stamps. for the

purpose ofadjudication olstanlp dtrty payable. ifany, on the same within 60 days

from the receipt ol'this order.

'l he Petitioner Coutpanics are further dirccted to file a copy of this order along

with a copy of thc Schctne of AmalSamation with the concerned Registrar of

Companies. clectronically, along with E-Forrn INC-28, in addition to physical

copy within 30 days lionr thc date ofissuance ol'the order by the Registry

The Petitioner Companies to pay costs ol Rs 25'000/- eaah to the Regional

Director. Westcrn Rcgion, Mumbai in Company Scheme Petition No .21'7 & 2'18

ol20l7 and costs ofRs.25.000/- to Official Liquidator. LIigh Coun, Bombay in

Company Scheme Petition No. 21'/ of 2011 . Costs to he paid within four weeks

tiom the date ()1'tha Ordcr.

All concerncd regulatory aulhorities to act or a copy ol'this order along with the

Scheme duly certified by the Deputy Director. National Company Law Tribunal.

Mumbai Bench. Murnbai.

Any person interested shall be at liberty to apply to this'fribunal in the ahove

lna(ter fbl any direction that llray be necessary.

M. K. Sh rawat. (.1)
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